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' EXTRAORDINARY e

No. 45 i _ Gangtok, Fﬁday,L'Ap,ril 17,1978

kit LEGISLATIVE DEPARTMENT
o NOTIFICATION
N e

' Dated Gangtok ‘the 7th Apnl 1978.

T Ao e folloﬁ"mg Act of the Slkk:m L¢glslatlve Assembly havmg .rcccwed thc assent of the
Governor on the 5th day of Aprl] 1978 is hereby pubhshed for-general mformatlon i '

SIKKIM ACT No, 11 OF 1978

THE SIKKIM KHADI AND VILLAGE INDUSTRIES BOARD ACI', 1978
: . : _ Aen
o prowde for the cstabhshment of a Board for the dcveiopment of the Khadl and Vxllage Industrles in the

State of Sikkim and for matters connected. therewith.. !
Be it enacted by the Leglsla.twc Assembly of thc Smte ot Slkk:m in the Twenty-nmth Year

i CHAPTER I
" PRELIMINARY

Short t:de, extent and Sy 'Z:)' "~ This Act may be called the SIKKIM KHADI AND VILLAGE :
' INDUSTRIES BOARD ACT, 1978. - : =

commencemmt
L2 ; 'It extends to the whole of Slkkxm :
b 3) It shall come into force on such date as the State Govemment may
e i Ik o by a notlﬁcatlon in “the Official ‘Gazétte appoint in thls behalf.
Dgﬁniﬁonﬁ--: ' e s thls Act un]ess the context otherwme requires— T e o

Sieia) ‘:“‘Board" means, the. Slkklm I,(ha.dl & Vllla.ge Indusmes Board A
_ - established under Section 3. ]
. (b) © “Khadi & Vlllage Industries Comm:ssmn means the Kha.d,l &
~ “Village Industries Commission of India ‘established under Section
4 of the Khadi & Vlllage Industr:es Comxmssmn Act, 19 56 £
; " (Central Act 61’ “of '1956). i
“(c) ."Khadi" ‘means any cloth woven on handlooms in Indla irom ;
' cotton, silk or woollen yarn handspun in India or from a mixture -
: S+ < anytwo orall of suchyarns and shall mclude ready-made garments
- ; e b0 g * made out of such cloths. = Y
: i (d) : "Vlllage Industries’’ means’ :— : :
. (i) - all or any of the Industries spemﬁed in t.he schedule to t:he Khadl
: ‘and Village Industries Commission Act, 1956, and includes any

5 other. -industry deemed to be spec1ﬁed in the sard schedule by -

' reason of a notification issued by the Government of India under
Section 3 of the said Act, and



(ii) = any other industry specified in this behalf by the Government hy
' . notification in the Ofhcial Gazette in consultation with the Khau_ &
) . Village Industries Commission of India and the Board. °
7 i (e} = ‘‘Government meansthe Government of Sikkim. /
i cemtag o Ea (DL "A‘Préscr_‘ibgt_i,’_?"amganslfprés_c_rﬂi;;df;fh.yf,:_xu_l_es;made under this Act. -
408 8 D S (g)  “Regulations’ means regulation fiade by the Bojrd vnder this
: ~ (h)  “‘Chairman’’ means Chairman of the Board. -
(i) ‘*Vice-Chairman'' means Vice-Chairman of the Board.
- () ‘‘Mombers’ meanhs members of the Boards *. . :
+ CHAPTERVILS el o i ool
THE SIKKIM KHADI AND VILLAGE INDUSTRIES BOARD
E bl hreriand m- ; ‘3." With effect from suc};"da:.t;é as the _-;VGBx_«jern-nieni' .may., by Notiﬁc;\tion,

corpotation of Board.  fix in this behalf, there shall be established a Board to be called the Sikkim Khadi
o e Ay Village Industries Board. . It shall be a body -corpdmte by the name aforesaid

s . having perpetual succession and a commion seal, with power to acquire, hold o
_ and dispose of property and to contract and may, by the ‘said name, sue and
R S S e i .be.sued—; RS A P 3 o e T S e B o AT G (I i ¥ i A Tl ERP A T s
Constitution of the : 0 '(a) _The B_oard-shall consist _of not less than-séven and not more than
Board. S -+ ¢ eleyen members; all of whom shall be non-officials who are al-

. ready interested in constructive activities relating to and who have
o abiding interest in the Khadi and Village Industries pi-ogramme.
v .+ (b). One of the members of the Board shall be appointed by the Go-
. vernment as the Chairman of the Board.
: . ~i(¢). \The Government may appoint ‘one:of the other members as the
,—". s P A e Lyt Y VlCC-‘Ch@.lIman Wh(? Shal]' exerclrsesu(:hpi: the.BOqus and perform :
; : : i such of the duties of the Chairman as may be prescribed or as

~ may be delegated to him by the Chairman. = |
' {d) ! The Government shall, after consultation with the Board, appoint
~ a member other than the Chairman and the Vice-Chairman to be
o0 4 G the'Secrétary ‘of‘the Béard! i4iidic fhT '

Sl Ler(e) ‘The;,'-_gppoiptmen'ts of Chairman, Vice-Chairman and Secretary

: i * shall he made by the Government in consultation with the Khadi

; R e .~ & Village Industries Commission. = . iR
SbE s tanni i e (fy 1 i the event of any vacaneyin the office of & member of the Board -

; : Nl . by reason of death, resignation or removal, such vacancy shall

 Sns s sl ¢ iuebe filled in by appointment by the Government and the member:
: S St - appointed in such vacancy shall hold office for the unexpired term
: .of his predecessor. . - LA :

(g) * :The Chairman, Vice-Chairman and the other members of the
- Board shall receive such allowances as may be piescribed and all
. such allowances shall be paid from the fund of the Board.

S e (:i,'). The Goyernment shall appoint a person not being 3. member of
: Sl ~ the Board to be the Financial Adviser to the Board. 'The Financial
s SRR AdviSer may also function as the _Chief Accounts Officer.

g R 3 _The»term_i_)‘f qfﬁde,’/the‘ cdonditions of service and the functiors. :
" of the Financial Adviser-shall be such as may be prescribed in con-
i sultption with the Khadi ‘and Village Industries Commission.
o 6.  Anymember of the Board may resign his office by giving notice in writin
SN to the Government and on such resignation being notified in the Official Gazette
e s o i : by the 'Govéfhme_ht','_ shall bé'dléemét‘i. _to;have“if"zicated his office. S2e AN o

Proceea’mgspresumed ne 7 “._NQ act or proceeding ofi the Board shall be questioned or invalidated

S good‘ and valid!  merely by reason, of lany vacancy in its'membership-on account of resignation,

7 death or othexwise, or by reason ofjany defect in the constitution thereof. -

‘.’.J'empoira-rj.‘assacmtion"_ ST e ‘The Boaxd ma.y‘ass‘obiate.gﬁvithitself in such manner and for such

of persons with the il BEREL AL pﬁrpése’ as may beidetermined by regulations made under this
Board for partz‘cul&r R e Att, any personiwhose assistance or advice it may desire in com-
Purpose'. ‘ S S "Pl}rmg withiany of _the, proyisions of this Act. , : _
e .~ .(2) A person associated with.the Board under Sub-section (1) for any

Sl Y ppeicdulliaye theright 6 take part inthe dcussion of the
AR s B Y Sipm s Boards ré‘le\_r\a.nt-hozzthat .purpose, but shall not have'_ the right to

e awd il nacha aamambam o animimnain



.o

“in’ the discussions ot 'the Board but such ofhcer or officers shall
_not ha.ve the rlght to vate. :

- The Board shall meet at such times and at such places and shall,
'« subject to the provisionis of Sub-sections (2), (3) and (4), observe :
: such rules of procedure in regard to transaction of business at its

. meetings (including the quorum at meetings) as may be provided
by regulations made by the Board under this Act. Provided that
. 'the Board shall meet at least Once in every two months, ]
‘The Chalrman may, Awhenever he thinks fit, call special meetmgs £
of the Board. i

(3) L ('The Chairman 61 in hls ‘absence, the Vice-Chairman or 1f he is

pem s els6 bacht;asuchy member as may be chosen by the members

! Terms qf Qfﬁce and con-

ditions of services of
Chairman, Ser:reta:y, ‘

‘Vice-Chairman, & o:ber :

: members ej the Board

qurs_ and L'ddtiles tf .tﬁe
Secretary

.

j 'O_)‘ﬁcers and servants qj

the Board and the condz- s

; txons qf tbe;r sernces :

‘ Standmg Fmance Com— '
dnttee : :

WESRD TR

e

; Appomtment qf atber
Commltteef A a2

il

oy _present from ambng themsei\ es shall preside at 2 meeting of the
--;Board AR :
All questrons ata meetihg of the Boardshall be decided by the *
- majority of the votes of 'the meémbers present and voting and in
; ~ the case of an equelhty of votes the Chairman or, in his absence, -
@ ehE hdrieh premdmg shall have a second or casting vote.

YN _ The Proceedmg of thé meeting of the Board shall be forwarded to

he the Governmert and thie Kbadi and Village Industries Commission
w1th1n ﬁfteen d'lys of every meeting.

v

ie; . The term of ofﬁce and the terms and condltlons of services of the Chair-
 mian, the Vice-Chairman, the. Secretary and other members of the Board shall
be such as may be prescrlbed e ,

7

¢ o The Secretary shall exerelse such powers and dlscharge such duties as

may be prescrlbed or as may from tlme to time, be delegated to him by the
Government or by the Cha1rman

(a) The Board shall appomt an Executlve Oﬂ"lcer to manage the
affairs of the Board who shali also f'unctlon as Secretary to the
; '_ " Board. ;
(b)  The funetions, dutles and powers of the Executlve“’Ofﬁcer shall e
'_, be such a3 may be fixed by the Board:

rxA ()

The Executive Officer _may be a Government servant ‘whose
~cnices are placed at the disposal of the Board by the Govern-
 ment and if He is Government servant, his remuneration,
o dllowatices and other coﬁdltlons of service shall be such as may be
ik e Red byt the Governineﬁt In case of a person other than a
; i Government servant being appomtéd as the Executive Officer,
' his remuneration, allowances and other conditions of service shall -
*be fixed by the Board with the | PI‘IDI‘ approval of the Government.
The Board may appoint stich other officers and servants as'it may
‘consider necessary for the efﬁcrent discharge of its functions.
' Pravided’that the Board ‘may delegatc its powers in this behalf
‘ to' the ‘Chairman or other members o officers of the Board.
SubJect to the provisions of clause (c) of Sub-section (1), the
. Yemuneration; allowances and other conditions of service of the
. officers and. sérvants of ' the Board shall be such as may be de-'
' termmed ’oy regulationﬁ

12. : The Board may . constltute froﬁl among the member of the Board a "

. Standing! Finance Commifteé to' exercise such powers and. perform such
- functions relating to. ﬁnances ‘of the £0ard as may be laid down by regulations
! made by the Board N : G '

.....

1310 Su‘b;ect to any rulesmade in thlk behalf the Board may from time o time

: "-“PP"mt one Oor more. committees for the plurpose of¢ securing the efficient
. discharge of 'its functions end, in-particular, for the purpose of securing that the

. functions are discharged With regard. to the circumstances and requirements of

. for any specific.areas.

‘H'\_ il " il W

Khadi or any partlbular vlllage lndustry Such comm1ttees may be appomted

»



Functions of the Board.

--T(;eneral. powers of the :

~ Board.

Power to make contracts.” ' 16. -

FIINCTIONS AND POWERS OF THE BOARD

14, (I_)j

(b)

@6

| (i)
L ,(iii.)

( 4 ) Ak
CHAPTER m : ";

[t shall be the duty of the Board to encourage orgamse deveIop_-' '

- and. regulate Khadi .and Vlllage Industries and perform such
functlons as the Govemment may prescrlbe from time to time.
‘Without prejudlce to  the generahty of .the provisions of Sub-
section (1),the Board shall also in -particular, discharge and per-— b

S _::form all or any of the followmg duties and functions, namely:—

..'gtrles a.nd to carry on trade or business in such industries and in

‘to. start, encourage, assist, and carry on Khadi and Village Indus—

‘matters 1nc1dental to such trade or business.
_to help the. people by providing them with works.in their homes

. and to. give loans and other forms of monetary help to individuals
_ | or societies or institutions on such’ terms as may be prescnbed
. to encourage, establishment of co- operatwe SOC1et1es for Khad1
- .and Villlage Industries. :

.',_"(d) i

to conduct trammg centres and to train people thereat with a
view to equip them with the necessary knowle\\ge for sta.rtmg _
or carrying on Khadi and Village Industries. 3 3
to manufacture tools and implements required for ca.rr) ing on .
Khadi and Village Industries and to manufa.cture the product
ol such industries: -

to arrange for the supply of raw materla.ls and: tools a.nd. lmplé--
ments required for the said purpose .and ; :

to sell ‘and to- arrange. for the saIe of the products of the saxd
Industries. =

- to arrange for pubhclty and popularlsmg of. the ﬁmshed products
~ of Khadi and Village Industries by opening stores, shops, empo-
ria or exhibitions and to take similar measures for the purpose.
“to endeavour to educate public opinion and to impress upon the
* public the advantages of pa.tromsmg the Products of- Khadx and'

Village Industries. = |
to seekand obtain advxce and gu1dance of experts in Khadl and

 Village Industries.
- to underake and encourage Lesearch works in connectlon thh the

Khadi and Vxllage Industries and to carry on “such activities'as
* are incidental and conducive to the objects of this Act. :

S to dlseharge such other duties and to perform such other functions
~ as the Goyernment may direct for the purpose of carrymg out

S e objects of the Act. =~
b Subject to the other prowsrons of this Act the Board shall, for the

G

: purpose of carrymg out its functions under this Act have the Followmg powers :
‘namely;—

- to a.cqmre and hold such movable a.nd 1mmovable property it
deems necessary.and to lease sell or otherw1se transfer any such

PI‘OPEI‘ty

Prov1ded that any lease sale mortage, hypothlcatmn or- other transfer

4 oseto; any person or authorlty other than Khadi and Village Industrles Commission
- of a.ny lmmovable property. belongmg to.the Board shall be null and v01d unless

it is sanctloned by the Government,

i)

( 1 )ﬁ

(2)

_to incur expendlture and undertake any work in any area of Sikkim

_'for the framlng and-execution of such schemes as it may consider

_necessary for the purpose of carrying out the provisions of this -
Act, or sueh functlons as may be ent1 usted to. it by the Govern-

. ment.. T ; b2 G R
i The Board may enter into and perform all such connaets as 1t K

‘'may conslder necessary or: expedlent for carrylng out any of the
purposes of this Act. :
Every contract shall be made on behalf of' the Board by its Chalrman

" . Provided! that the Chairmany may, by/an order in writing,' delegate his.

(3)

: powers in! thls beha.lf ito the V]ce—Chalrman orithe!Executive Officer.

Every contract made on behalfof the: Board shall, subjeletito the

mrATIdinTe nr f'l'ne ‘eartinn ‘ha'antarad: II‘\"(\ in :-1101\ Tanmar and F'nrmn



Pe..cr'to the Khadi ‘&

Hage Industries Com-

mission to give du ct—

I'O!’IS
i &

ey

Preporouon &, submi-. :

:s:on qf programme

Fp B

~ Sanction of programme.

Suppfementar] progmmme 20.

; Power of Board to aIter
te scbemé :

{3 i

i

: Tmn;fer qf prdpergr.:.

A

Fuoéfr of the Board..

Ap‘plicatioh of fund and
propert)' A

Subvent:ons and Ioans -

to‘_:the Boa_rd' G

a7l In the performance ofits tunctionsunder this'/Act; the:50ard shati be pouna
by stuch directions as' the: Khad1 and Vxllage Industrleb Commission mas give to

1t from tlme to t'me

g S T

PREPARATION AND SUBMISSION OF PROGRAMME

e ey

)

SRy
: o simada

CHAPTERIV B e e B

‘In eaeh year, on such date as may be fixed by the Govemment
‘the Board shall prepare and forward to the Government a pro-r

. gramme of work. L 2

The programme shall contain:—
partlculars of the scheme which the Board proposes to execute

“whether in part or whole durmg the next year.
part1culars of any work or undertaking which the Board proposes At
. to execute during: the next year for the purposes of carrymg outis i

¥c) -

its functions under this Act and
sch other part:culars as may be prescnbed

19, ~The Govemment may in consultation with the Khadi and Village Indus-
tries Commlsslon approve and sanctlon the /programme in whole or with such

modlﬁcatlons as it deems fit.

The Board may . prepare and forward a supplementary programme for
~ the sanction of the Government in such form and béforé such date as the Govern-
* i ‘ment may prescnbe- and the prowsmns of section 18 shall apply to such supple-

mentary progr amme ;

s Tbe Board may w1th the prevmus approval of the Khadi & Vlllage Indus-
tries Commlssxon make an alteration in any scheme :so long as the aggregate
amount sanctloned for the scheme is not exceeded: A report of the alteration
shall be sent to the Government in such form and thhm such tnne as rnay be

prescnbed i i
; CHAPTER V L
FINANCE ACCOUNTS AUDiT AND REPORTS
: 22 The Government of Slklum may transfer to the Board bulld lngs ]and or

. any other property, whether movable, or: immovable, for use and management

by the Board on such condltlons and hmlt:atlons as the Government may deem
S for the purposes of this Act :

2% (1)

(O

e

',<_4> _

" The Board shaH have s fund and alI recexpta of the Board '
shall be credited thereto and all payments by the Board shall be

‘met therefrom

The Board may, subject to the provisions of thls Act, and the rules
made “thereunder accept grants, subventions donations and glfts

- and receive loans from Government, the Khadi and Vxllage Indus-
tries Commission of India or a-local authonty or any body or

. association, whetheri incorporation or not, or an indjvidual for all
‘or any of the purpose of this Act. ‘It ‘ may also create reserves

for irrecoverable losses and losses in direct tradmg activities.:

CAlL moneys belonging to the Fund of the Board shall be deposited

in such Bank as may ‘be. approved by the Government on

and at piaces where there is no such Bank, in a Government

Treasury or be mvested in such securities as may be approved by.

. the Government,

The accounts of the Board shall be operated upon by sueh officers
omtly or md1v1dually as may be authorised by the Board.

24. All property, fimd and other assets of the Board shall be held and applled
by it, sub]ect to the PI'OV]SIODS and for the purposes of the Act.

--351 e

The Government may, from time to tlme} ‘make subventions and

.fgra.nts to the Board for the purposes of this Act on such terms and

‘conditions as'the Government may determine in each case. . Es-

_ tablishment expenditure of the State Board ‘will be the sole res-

i _ponsﬂ)lhty of tthe ‘Government. Similarly it may grant sub-
_ventlons compensatlng 1rrec0verable debts
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“of the Goverrment ‘and subject to the provisions of this Act and
 such COI‘dlthnS as. the Goyvernment may determine borrow ¥
: '"sum reqmred for: the purposes ¢ of: thls Acth : e
Provrded that the previous sanction of the Government shall hot be n.

cessary to, horrow any sum from the Khach and Vﬂlage Industrles Commlsslon. ‘

‘ Budgst. - T -_ a6 et (e The Board shall by such. date in each year as may be prescnbed
R o % prepare and submit to, the ‘Government for approval the budget
in the prescnbed form for the next ﬁnam:lal year. showmg the

S s e B : A est!mated receipts. sand expendlture in respect of Khadi and Villaz

PR T F e e e e Industries ‘Board respectlvely during that ﬁnanc:lal year. | . The
R e i R Gardishalle forwardiéa copy of the annual budget to the Khach
Le e s iand Willage Industnes Commission for inform tiors

. 1o i(2)  Subject to the provisions of sub:section (3) and (4) no sum: shall,,_ =
i oo be expended by:or on behalf of the Board unless such expendlture- :
SRR el - is covered by a speclﬁc provision in the budget approved by the_ ‘

Government, .

A e e pect of another

Board except w1th prewous Industrles Comn"nssmn

ol

S e (e ‘_;The Board may, within such hmlts and subject to such condltrons

may be prescribed, incur expendlture in excess of the limit pro-:
vided in the budget approved by the Government under any head
: S oh expendlture or in connection with any particular scheme 50
LR R R O '_long as the aggregate amount in elther budget approved by the'

',Government is not exceeded R

Supp]ementaerudHet G5 27 The Board may subrmt a supplementary budget for the sanction of the- |
' T Government in such form and before such date as may be prescribed’ abd the :

Provrslons of. Sectlon '26 shall apply to such supplementary budget ‘
. Annual Reporti: ¢ ¢ - ,2_8_ L) The Board shall prepare and forward to the Government in such.

ai T e LRt Dol s SRR manme pasimay ibe; prescribed an annuaI report within'three months
il ; . v from the end of the financial year giving a complete account of
L its activities durmg the previous financial year alongmth a copy'a

[
»

of the annual ‘statement of accounts’ referred to in section 30.

V‘Industrles Commission an _annual report w1t.hln three months
. from the end of the: financial year giving'a complete account of
A i ste b S thesfinds received by the Board from the Commission and the
TReT o T ~ activities carned on by the Board from and out of such fund
. during the previous financial yearasiaiii:

(3).  The report received by the Government under sub-section (1)
: . shall be hid before the Sikkim Legislative Assembly, as’ éoon as
SR i may be after it is. recewed by the Government

Returns. and VQ_r..epqrrs, #ad.s :"-_(r‘)_ : The Board shall furmsh to the Government and the: Khadi: and
fa i A fks : Vrllage Industnes Commission at such tlme and in such form and
“iooson st e s 8 imanner as may be prescribed or as the Government or the Khadi

LU T Sl Ve and Vlllage Industries Commission may require such returns and

ting programme for the promotion and development of Khadi

dyg i et s Bl e G e 18 ‘and Vlilage Industnes as' the Government may, from tlme to tlme, :
B R T T e R T ‘require. ‘
e S N ) _ Without pre]udlce to the prowsmns of sub-section (1). the Board.

-~ shall, as soon as. possﬂ)le after the end of each financial year,-

sl ) Al returns, .statement ‘and partlculars furnlshed by the Board to

i ST R the Government under sub-section (1) shall, as soon as possible .
g  after they'are so furnished, be’ placed on the table of the Sikkim

T aaiclative SAcdamhlyy 20

The Board: may, from time to. tlme with the preuous sanction .

(3) :The Board, may, w1th1n the respective hmlts s budget i
© . sanction ary reappropriation from one head of expendlture Stos
~ another or from a provision made for .one scheme to that in res-

Provrded that o re- approprlatlon from the head “Loan’! to any other “ S
head of expendlture and vice versa in the budget shall ‘be sanct1oned by the o

- (2). . The Board shall prepare : and forward to. the Khadi and Village.

statements and such part1culars in regard to any. proposed or exis-

: o * submit to the Government a report in such form and before such
Jo et Sl MBS ol . date as may‘be prescmbed giving a true and full account of 1ts\'_
Bat e TR S S T R actxwtles,pohcy and programme during the previous financial year.'

g HETL



“Member of Board and
Officers & servants of
Board to be Public ser-
'rants :

Pratectmn of action -
taken under this Act. .

Power to make rule.

L

. Penal Code : :
Sl inie N6 suit, prosecutlon or other legal proceedings shall lie against any person
for anythlng whlch is in good faith done or purported to be done by orunder
& avehigtoAIcE . < i
< T3 3 aiT ) The Government may, by notlﬁcatlon in the Official Ga.cette i
" makerrules to give effect to the provisions of this‘Act. : B
(2) In partlcular and: without prejudice to-generality of the foregomg' i
' . - powers such rules may provrde for or any of the fol]owmg matters,
Homaeresls namely :
(a)  the place: at whlch the office of’ the Board shall be located
(b) ;  the term of office of, and the manner of filling casual vacancies
~amo e members of the Board and the terms and conditions of
_service of the Chairman,  the Vice-Chairman, the Secretary and
the other members of the Board,: 1nc1udmg the salaries and allow- -
_ances to be paid to them and travelhng and dnly allowances to be i
e o drawn: by them, _ : Ko
(c) - the dlsquahﬁcatlon for membelslup of the Board and the proce- g
; . dure to be followed for removing a member who 'is or becomes.'-
. subject to any dlsquahﬁcatlons ;
(d) powers and duties to be exercised: md performed by the Chalrman
e and’ the Vice- Chalrman
Maneyaiithe conditions: ,sub]ect to which, and the mode in whlch contracts ;
S e emay be entered into by or on behalf of the Board ;
) constltut[on of the Standmg I“mance Commlttee and other com-
Epe g mlttees S b y
(g) _the procedure to be followed in the performanee of duties by
g _.members of the Board; .
stk e(h) s the powers and duties to be exercised aud dlscharged by the Secre- :
.l o) i o tary,the Financial Adviser the Executive Officer of the Board;
o ,(') i+ the date by which and the form in whlch the budget and the supple- ;

- )

(4) '

b '1(5) 2

LGy

e S s., A e - T

"J-The Board sha[l maintain proper accounts a.nd oLher reIeva.nt
4 records and prepare an annual statement of account mclud.mg

the -profit and loss accounts and the balance sheets in such form as
~may be prescr:bed :
The accounts of the Board shall be aud1ted by such person as the

o 'Govemrnent may appomt in this behalf,

* The Auditors appointed by the Khadi‘and Vlllage Indusrrles Com-
mission shall have the right to audit and inspect the accounts of
the Board pertaining to the funds advanced by the Khadi and Villa-

ges Industries Comm1s51on

The persons appointed  under sub section (2) and (3) sha.ll in

- connection with such audit, have such rlghts pnnleges and au-

thorlty as*may be prescnbed and, in part1cular, shall have the
right to:demand the production of books, accounts, connected

: .-vouchers and other documents and to 1nspect any of the offices

of the Board. :
The:accounts of the Board as certlﬁed by such auditor together S
~with the audit report thereon shall be forwarded annually to
the Govemment and the Khadi and Vlllage Industries Commission
before such date as the Government may spemfy in this behalf.

- The Board shall comply with such directions as the Government

" may, after perusal of the report of the auditor, think fit to issue.

CHAPTER VI.
MISCELLANEOUS

e

Py Members of the Board and ofﬁcers and servants of the Board shall be deemed

' when acting or purproting to act in pursuance of any of the provisions of.

St of funds :

this Act, to be pubhc servants w1th1n«the meaning of sectlon 21 of the Indlan

, Juentary. hnget shall be- prepared and submitted in each year.
_:the pro 'thu e to. be followed for pla.cmg the Board i in Possesswn

to be foIIowed and the COHdﬂ:lOIlS to be observed

i borrowmg moneys and in grantmg loans;

4 the form and n’lanner m whlch the accounts of the Board shall o
be mamtafned A ( Eh!




e _ _

i (m)’ Uthe Form and manner fn whlch ﬂle turns ‘reports or stat €nts
Gevu o i i Sl SHRLR submli:ted ‘ind’ < ;
Lt e D (n) . any dther matter whlc}i 1s requlred to be prescrlbed

(1) The Board w]th the pre\rlous B (Mo e
l:n ronﬁgatlon make regulatwns not inconsistent with this Act and the-rules
< *1\ madc theleundLr, fOr enablmg itito perform 1ts functlons under this Act.

ik ( ) In pafﬁcular and w1hout pre]udxce to the generahty of the fore-
s going power, such regﬁlatlons ), provxde for all or any of the
i : fo}]owmg ‘matters, namely:—
2 s ghe ‘terms and tonditions of appomtment and service and the
S s oongw b S caales of pay of officers and servants of the Board other than the
ity e MO G Secretary mc]udmg the payment or travelling and daﬂy allowan
bl SRR AL s eetilindrespeet of journeys undertaken by such officers and ser-
; a3 e, . vants for the purposes of this Act. .
(b) . the time and place of méetings: of the Board the procedure to
T pe followed in. re&ard to transaction of business at such meet-
 ings and the quorum . hecessary for the transaction of such bu-
S Eesinessiatta meeting,ﬁ ; :
Rt o . (&) functiohs of committees and the procedure to be followed by
S S Rl R e e gl @erhmitte es fin tHe dlscharge of their functions; .
S e s (d) ‘the delegation of powers and duties to the standing finance co-
_ mmittee, Secretary or any employees of the Board;-
(e)~ the maintenance of minutes of meetings of the. Board a.nd the
transmission of ! copies thereof to the Govemment and the
o : - . Khadi & Vlllage Industries Commission ;
irl s S e et (E) e the persons by whom and the manner in whlch payments,
4 .. .o - depositsiand investments may be made on behalf of the Board
: Fey (g)  the custody of moneys requlred for the current EXpendlt'ure of
ST . the Board and investment of moneys not so reqmred :
R e ,’fhe maintenance of accounts, > .
San  (3) - The Government may, by nOtJﬂCatIOD, rescinl any regulatlon :
St made under this Section and thereupon, the regulatlon shall
B SR U fe e icease tol have effect s
Dissolution of thé Board  3%.. (1) If 56 any t]me the' Govarnment is satlsﬁed that:—
BN av R ; (@) ©  the Board has without reasonable cause or execuse, made de-
: ~fault in the discharge of its duties or in the performa.nce of titsi i)
: ~ functions lmposed or entrusted by or under this Act, or has'
S R i iU e o - ibused dtsipowepstor S :
by sepicsses s (b i cirumstances have 50 arisen that the Board rendered unable, -
GBe g b oo mdh Ll a0 o may beirendered undbleito: discharge . its dutles or Perform
' i i its functions under this Act, or
. (¢) it is other-wise expedlent Or necessary to dissolve the Board
. 'the Government may; by notlﬁcatmn supersede the: Board for such
Perlod asi may be specified in the notlﬁcatlon and declare. that
Bl T LR i the duties, powers and functions of the Board shall  during the
Lepigedniiapie eiigl ;perlod of its supersession, be dxscharged exercised ‘and perfor-
; ~ med by such person or authorlty, as may be spec:ﬁed in the no-
“tification ;. o

; -Provlded the Govemment shall before supresechng the Board,
; nge a reasonable opportumty to it to show cause agalnst the pro-
posed actlon : :

iy

: '(é)' ~ The Government shall before the explratlon f the perlod of
. %, supersession, reconstitute: the Board in accordance w ith the pro-
: v1sir,\ns of séctions 3 and 4. ‘4
L (g The ‘Government: mdy ‘make such incidental and consequentlal
: _provisions as may appear to them to be necessary for giving
eﬁ'ect to the: provisions of this section.

b (4) Any hotlﬁcatxon issued or order made by the Government un-
i deér th1s section’ shall not be questloned in any civil court.

(5) (1) On the: Board bemg superseded under sub-section (1) above,
ol propertles and, funds, wlich immediately. before the  said

2 : : ; clate were In the: Possesglon of the Board for the purposes of this::
i I\l l.l il M l | 0 W o o A .






